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L O K   S A B H A  

Wednesday, 1st December, 1954

The Lok Sabha met at Eleven of ihe 
Clock.

[Mr. Speaker in the Chair} 

QUESTIONS AND ANSWERS 

(See Part I)

12 Noon ‘

PAPER LAID ON THE TABLE

Kote on  Sahttya  Akademi and its 

Activities 

The Prime Minister and SOnister of 
External Affairs and  Defence  (Shri 
Jawaharlal Nehm): I beg to lay on 
the Table a copy of the note  on 
Sahitya Akademi and its  activities, 
promised in the reply given to Starred 
Question No. 232, asked on the 22nd 
November, 1954. {Placed in Library. 
See No. S-453/54.]

COMMITTEE  ON  PRIVATE  MEM
BERS’  BILLS  AND  RESOLU
TIONS

Presentation op  Sixteenth Report

Skri Altekar (North Satara): I beg 
to present the Sixteenth Report of the 
Committee on Private Members* Bills 
and Resolutions.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Search of  House of a  Member of 

Indian  High  Commission’s  Staff in 

Pakistan

Shri Keshayaiengar (Bangalore 

North): Under rule 215. I beg to call 
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the attention of the Prime Minister to 
the following matter of urgent public 
importance and I request that he may 
make a statement thereon:

“Breach of diplomatic convention 
by the Pakistan  Government  in 
searching the house of a member 
of the Indian High Commission.**

The Prime Minister and Bfinlster 
External  Affairs and Defence (Sliri 
Jawaharlal Nehm): At about  7 a.m . 

on the 30th  October  1954, a  large 
police party raided No. 24, Islamabad, 
a building occupied by officials of the 
Indian High  Commission  in Karachi, 
without  taking  the  permission  of 
the  High  Clommissioner  or  even 
informing  him.  The  police  then 
went  to  one  of  the  rooms occu
pied  by  Shri  Tewari,  a  clerk  of 
the High Commissioner, woke him up 
and  confined*  him in an  adjoming 
bathroom.  Other  members  of  the 
staff residing in the building were also 
prevented  from leaving their rooms 
and abused and threatened when they 
protested against this action.  Some 
members  of the raiding party  even 
entered the  rooms occupied by  the 
wives of the staff and threatened to 
search them.

Having  confined  Shri  Tewari w 

the bathroom, the police ransacked his 
room.  The  protests of the Deputj 
High Commissioner, who had since ar< 
rived on the spot, against the high 
handed action of the Pakistani police 
were ignored by the Pakistani authori* 
ties in charge of the raid, who threaten
ed to arrest Shri Tewari and take hirr 
away for interrogation.

The police party withdrew after ovei 
four hours, only after the Deputy Higl 
ComnHissioner had personalty repre 

sented the matter to the Prime Minis




